(&

IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYDERABAD BENCH
AT HYDERAB A

C.ANo, 122/94 Date of Crder: 6.5,97

BETHWEEN ¢
T MNarasamma ' .+ Applicant,
AND

l, The Director General, Telecom,
- Department, New Delhi,

'2. The General Manager, Telecom
District, Suryalok Complex,

Hyderabad.
3. The Asst, Engineer, GM Telecom ist,
Hyderanad,
4., The Junior Engineer (External), Golconda,
Mehdipatnam, Hyderabad, +« Respondents,
Counsel for the Applicant ee Mr,5.Ashokanand Kumar
Counsel for the Respondents es Mr,V.Bhimanna
CORAM:

HON'BIE SHRI Kk, RANGARAJAN : MEMBER (ADMI,)

HON'BIE SHI B.S. JAI PARAMESHWAR 3 MEMBER (JUDL,)

M e e AR Bee e SN ESer deme S

X Oral order &s per Hon'ble Shri B.5, Jai Parameshwar, M(J) X

None for the applicant, None for the respondents,

Since the application Was filed in the year 1994 we are

not inclined to adjourn the proceedings, Hence we are

deciding this OA on the basis of the material placed on
the record in accordance with the Rule 15 (1) of CAT (Proc-edure}

Rules,

2. The applicant herein is a Sweeper performing the duties
at the rate of 3 hours per day in the office of R-4, #he has

filed this 0A for regularisation of her services with all

consequential benefits,
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3. A reply has been filed stating that the applicant

has been working on part-time basis 3 hours per day that
part-time mazdoors cannot be régularised that inorder to
regulariSQ:;art-time contingent staff for lesgthan 8 hours
per day, they are reguired to club 2 or 3 offices sSo as to
make their work load 8 nours and then such part-time employee

Coutd

<en be considered for regularisation,8uch an opportunity was
by )

given to the applicant, The applicant 3id not agree t?work
in the nearby units t0 enable to increase her daily work load

that hemce her representations could not be considered.

4, Since the applicant has failed towiork 8 hours per day by
working in other 2 or 3 offices in tﬁe units and has been
working as a part-time contingent Sweeper working only 3 hours

' per day the applicant cannot claim the benefit of regularisation
on par\@ith other casual labourers working 8 hours a day,
Infact the respondents in their counter categorically sStated
that they gave an opportunity to the applicant tO enable her
to eligible for regularisation to work in 2 or 3 offices and that
she refused to work, Sﬁe has not.fi;ed any rejoinder to the
counter. In that view of the matter the svbﬁission of the
respondents that the applicant is not entitled to be regularised

has to be accepted.

5. Hence we feel that the applicant who 1s only a part-time

contingent Sweeper cannot claim regularisation as her daily work
]

is lessthan 8 hours per day, Tnerefore the applicant is not
1

entitled to any of the reliefs, Hence the OA is dismissed,

No costs,

ATESHUAR ) ( R.RANGARAJAN ) s
er (Gudl,) - Member (Adm . ) ]

C,\S\q’)t -~ ‘Dated: 6th May, 1997 S
— e
(Dictated in Open Court ) 107‘%Z;u$rzufi9 |
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Copy to:-
13 The Director Ganeral, Telecom, Department, New Delhi,
2. The General Manager, Telscom District, Suryalok '
Complex, Hyd, .
3. The Asst. Engineer, GM Telecom Dist, Hyd.
4, g?; Junior Engineer(External), Golconda, Mehdipatnam,
54 Dnﬁ copy to Sri, S.Ashokanand kumar, advocate, CAT.
6o ?J;skcopy to Sris V. Bhimanna, Addl. CGSC, CAT, Hyd.
7¢ Ons copy to Deputy Registrar(A), CAT, Hyd,
8. UOne copy to Hon'nle Mr, BiS,Jei Paramesuar, M, CRT,
Hyd o
9¢ One spare copy’
Rem /-
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IN THE CENTRAL ADMINISTRATBHE TRIBLINAL
- HYDERABAD

THE HON' BLE SHH‘I R. RANGMAJAN- N(A)

AND

TH‘“-' HUN BLE SHRI B.S, :IAI PRRRP’IESHWR M
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